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FORM NO. 4 
See Rule 42 

T'he ,  Central Administrative Tribunal 
GUWAHATI. BENCH GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	a 61 R~ OF W -U-0 d- ,  

ica'~t(s) 	P ,04~~ &Aff --UV I 

at(s) 

for Ap plicant(s) 	
k ~t~ U, 0 

for Respondent(s) 	
C- 

auy 

Rei 

Ad 

Ad,  

of the Registry 
	

Date 

ii a n4 

h i S. ~,7..tt P 	ie, in form 
but n 	oy-,  

M 
for 

Octet—,  

7 
mb 

No ,  

-Z) 00 
	 I o  

Order of the Tribunal 

Heard counsel for the parties* 

The application is admitted* Call for the 

ecards, 

Mr.9.C.Das g  learned counselp accepts notice 

n behalf of the respondent Was, I and 2, The 

pplicant may take steps for the other respandentse 

Any xpromotion and appointmentp shall be 

ubject to the outcome of this application* The 

p plicAnt' may also apply for the post without 

rejudice to his right claimed in the application* 

List on 19/11/01 for further order, 

...................... . -- Member 	 VLChairman 



140tel  Of  the Registry 

1-9. 11 

120-12.0 

r4b 

2 2 .1.02 

No- 3 95/2001 	 r- 

Urder of the Tribunal 

List a,fter four weeks t o  th  ; .1 	, , I 	 enable e 	responden,ts 	to 	file 
statement. 	 written ~ 

L is t on 20.12.01 for 
statement and further orders. 	

written 

Member 
vi ce-Chairman ~

! 

List on 22.1.2002 to enable thel  
respondents to file wrritten. stat 	

I 

einent4_ 

Memb6r 	 Vice-Chair-Man 

List on 19.2.2002 to enable the 
respondents to file written statem't. en 

emb 
Vi c  e6-  Chei vra n Mb, 

9 2, U 2 	N Wri t t en St8 Lament so fa 
A ev, 	 r filed, R e soon,  da W '-,s are allOwed further three 

weeks tim 6  to file written s tatement i 
any, 

Li t s on 21 . 3 .2002 for order, 

Member 
mb 	 Vice-Chairman 

21 .3.02. No written statement so far is filed 
OLIg h time was n ra,%foej 

-4b 	N~~ 
T 	 "U1,  CA"y represe. 

nitation made oh behalf op the Respondents. 
L'Ist on 2 9 ;4.2002 to enable-the Respond-. 

ep ts to file written s"tatement, if any. 

-M em be.  r Vice-Chairman 
mb 



?9,4 *02 List on 27/5/2002 to enable 

the Respondents to rile written 

statement, 

M 	 V ice-Chai rman 

List on 24 0 6,2002 to enable 

,.the Respondents to file written 

..
statement as  prayed by Mr. B.C. Des 

learned counsel for the Res'pondents 

V ic e-C hai rman 

mb 

'2 4. 6. 02 	No written statement SO 

'by-the r-e­ po4id6nt6' 

	

~ 'far filed" 	 S 

-,thoddh time grAnt6d.'List on 
i'3007,2002 to enable the responde-

i ,nts to file written statement *  if-
Tanyo 

	

Member 	 Vice-Chairman 

mb 
30.7.02 	No written statement so far 

spondents though filed by the,Re 

time granted. List the matter 
27.8.2002. The for hearing on 
rile written ~ , Resqpondents may 

..statement, ir any, within three 

weeks from today. 

Member 	 V ice-Chai rman 

mb 

mb 

27,542 

Not'. es. of the-  Reg istry 

U.A. No. 395/2UG1 

order of the Tribunal 



1 , 27.8.02 	0 n. the. prayer of 1 e ill 	 a rn ~ed, -couns el. 
l i for the Respondents the ca s e' i's I 
adjourned. List agai n on 26.9.2002 

J !~ ror hearing. 

Nk 

L 
M ember 	 n 

mb 

vf9114t o'-4- t_10*011 

30 .9 200 2 	Heard Mr,B,*Kosha=a' learned 

*Srecounsel for the applicant and 
X I al4LO Mr.Indranee 1 Cl~dwdhury. learned 

litcounsel appearing on behalf of the 
T 	 Irespondents. 

on the prayer made by the res- 

f 
~pondents, the case is adjourned and 

may be listed on 13.11-2002 to ena-

ble the arties to obtain necessary p 
finstrwrtion on the matter* 

01' 

xem)Ser 	 Vice-chairman 

bb.. 

13-11 1.2002 	 Heard Mr.S*Sarma s  learned cou ~ 

nsel for the applicant at length. MrI 

Sarma has stated that there-are some ~ 

I:Possibility of resolving the situa-
'tion departmentally. In the circ 
stances the case is adjouneds 

List it f or -hearing on 29 .11 

- In the meantime the learned counsell 
for the applicant may obtain instru-

ctions. 

m  ember 	 Vice-Chairman 



O.A. 395/2001 

Not-C 	 und 0 r e r o f t 	T rlh~' 

29,11.U2 	 Heard Mr* S#Sarma, learned counsel 

for the applicant and also Mrs. R.S. Choud-

hury, learned counsel for the respondents. 

Mr.S.Sarma, learned counsel for the applic- 

ant stated that he has been instructed by 

the applicant not to press the applica 'ti6n 
at this stage. Accordingly, the application 

/L 
is dismissed withdra Wale 

Vi ce-Chai rman 
mb 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Ti*16 of the case 2 
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W&Parimal Ghosh. 	 ....... Applicant. 

A of India & ors. 	 ....... Respondents. 
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Application 	 I to 01 

2. 	 Verification 
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DEF"ORE THE CEENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAFIATI DENCH 

(An application under section 19 of the Central 
Administrative Tribunal Act.1985) 

C~r 
O.A.No. 	 of  2001 

~irli Parimal Ghosh. 
ss I  It l  ICAR. 
esiarch Complex q  for NEH Region. 
InAi Road, UMiLAM. 
eq alaya. j h~ ' jl 

Jnion of India, 
kepresented by the Secretary to the Indian Council of 
rAgriculture Research. 
~:::rishi E-1hawan, Neiij Delhi. 

1he Director,ICAR. 
Research Complex -for NEH Region. d 
Uj mrai Road, Umium. 
J,leghal aya. 

'Dr. N.D.Verma. 
Director, ICAR. 
Research Complex for NEH Region. Ij 

Road q  UMiUM. 
keghalaya. 

I)r. V%K.Pathak. 
mr. Scientist and over all in charge, 
!( Recruitment Cell), ICAR, Research Complex for NEH 

~ ' .1egion, Umium. 

............ Respondents. 

PARTICULARS (JF THE APPLICATION 

PARTICULARS OF  THE  ORDER  AGAINST  WHICH THIS APPLICATION 

IS MADE: 

This application is directed against the Circular 

e a Fing No. RC(R) 19/99 dated 16.7.2001 by t,.jl-iich proposal 

as, been made for filling up tvio unreserved Post of Asstt. 

W inistrativ-e Officer Under the Respondents by conducting 

Amited Departmental Competitive Examination. 

JI/ 
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2' Qdj1&EjON.* 

The 	applicant 	declares 	that 	the 	instant 

i  a .;plication has been filed within the limitation period 

p~~ -~ escribed under section 21 of the Central Administrative 

TJ ibunal Act.1985. 

J J  UR  I S  DICT-  J 

The applicant further declares that the subject 

m Itter of the case is within the jurisdiction of the 

Aijlml tive Tribunal. 

0 1 . FACTS OF THE CAMP SL 
. i 	

E -. 

4 11 '.I. 	That the applicant is a citizen of India and as 

s 
I 
 ch he is entitled to all the rights, privileges and 

L  

protection guaranteed by the Constitution of India and laws 

framed thereunder. 

Lf;~~ 2. 	That the application is presently hold ing the post 

Asstt. under the Respondent No.2 and he has got all the if 

Y- 	ed 	qualification 	to hold the post 	of 	Asstt. 

Wministrative Officer on promotion.The Respondents have 

iLued a circular bearing No.RC(R) 19/99 dated 16.7.2001 for 

ling up of 2 vacant Posts of Asstt. Administrative Officer 

through Limited Departmental Competitive Examination. 

A copy of the said circular dated 

16.7.2001 is annexed herewith and 

marked as ANNEXURE- 1. 

4 
1 
 ~ 3. 	That the applicant begs to state that in the said 

ANNEXURE-1 Circular the Respondents have mentioned the 

letter dated 27.7.2000 and 27.6.2001 issued by the Head 

Quarter. It is noteworthy to mention here that by the 

aforesaid letter dated-27.7.2000 the Recruitment Rules of 

2 



i: 2000 have been circulated. Again by the aforesaid letter 

~ dated 	27.6.2001 the scheme and syllabus for 	Limited 

'Wepartmental Examination for the post of Asstt. 

Administrative Officer has been circulated. By the said 

lorder dated 27.7.2000 the method repruitment has been 

,hanged. Prior to commencement of Recruitment Rules of 2000, 

100% of the Post were under the promotional quota but now by 

I ithe aforesaid 2 letters it has beet reformulated as 75% b y 

romotion and 25% by Limited Departmental 	Competitive 

Ixamination from the Feeder Cadre 	like Superintendent, 

113r.Stenographers 	Asstt.and Sopdt.(Administration) etc. 

Copies of the aforesaid letter dated 

27.7.2000 and 27.6.2001 are annexed 

herewith and marked as ANNEXURE-2&3. 

, .4 	That the applicant begs to state that the one of 

he posts advertised through ANNEXURE-I circular fell vacant 

n . 28.2.97, consequent upon the retirement of Shri K.Bora, 

sstt. Administrative Officer and the other fell vacant on 

.3.97 when one Smti. M.J.Kharmawphlong got her promotion 

cr the next higher cadre of Administrative Office . As such 

t is clear that both the vacancies occurred during 1997 

hen the old Recruitment Rule was in'force. As per the old 

ecruitment Rule the method of recruitment was 100V by 

romotion, failing which by deputation from the institutes 

r the Head Quarters of the Council or state Govt. or Union 

erritories. 

A 	copy of the extract of 	the 

Recruitment Rule is annexed herewith 

and marked as ANNEXURE-4. 

That the applicant begs to state that as per 

3 
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& 
1~ 
jous Govt. guidelines emphasis has been made regarding 

frequency of constitution of DPC and determination of 

eg ialar vacancies . It has been categorically mentioned in 

thfe guidelines that Department should constitute DPC each 

ile for filing up the vacant Posts available for the year 

]-on:erned 	and 	the said DPC should '  also 	take 	into 

, on6ideration the vacancies arising in a cadre due to death, 
11  

T 

I 
etirement I  promotion etc. each year so that the posts can 

te Vfiled up accordingly. But in the instant case the 

esbondents have kept the posts unfilled since 1?97 when it 

ccc irred and-  now the Respondents are seeking to fill up 

thwe posts by applying the provisions of the new 

Zc huitment Rule to the detriment of the applicant and other 

Sim Ilarly situated persons. 

Copies 	of the extract 	of 	the 

aforesaid guidelines are annexed 

herewith and marked as ANNEXURE-

5(colly). 

.6~ 	 That the applicant begs to state that as per the 

fo"esaid guidelines the Respondents ought to have filled up 

lhe ~ said posts as per the Recruitment Rule prevailing at 

Ma I 
 t point of time. However, the Respondents with a malafide 

iint ntipn to promote/appoint persons close to them to the 

-- ai Post of Asstt. Administrative Officer now have issued 

WeMnnexure-1 impugned circular dated 16.7.2001. 

41  .7 	That the applicant begs to state that as stated 

0330 Ve the aforesaid 2 posts of Asstt. Administrative Officer V 

wer ~ kept unfilled since 1997. It is noteworthy to mention 

h or that during 1999 the Head Quarter issued an order dated 

04.5.99 whereby 8 posts of AAO were sanctioned and all those 

pYsjs have been filled by applying the provisions of the old 

4 



If It" 

e uitment Rules i.e on promotion. To that effect the 

estondents have issued an order dated 3.8.2000 promoting 7 
1 

fj #cers to the Grade of AAO. 

Copies of the aforesaid orders dated 

20.5.99 and 3.8.2000 are annexed 

herewith and marked as ANNEXURE-6&7 

respectively. 

.81 	That 	the applicant begs to state that 	the 

Ashondents by the Annexure-7 order dated 3.8.2000, filed up 

71 ~  sts of AAO q Vich were sanctioned by the Head Quarter 

Jldl,nnexure-6 order dated 20.5.99. The remaining one post 

h avi been filed up by promoting one Supdt. namely M.P.Rajak 

ail Id! he joined the post on 2B.6.99. For promoting the 

violated all the ilementioned Supdt. Respondents have 
1 1 

MAI,. 	no DPC was held for that purpose. It is further -,  

Wail ed that the posts sanctioned in the year 1999 have Peen 

fA(N up by invoking Old Recruitment Rule. However, the 

p sVs occurred in the year 1997 were kept unfilled and now 

bf ssuing the Annemure-1 impugned circular dated 16.7.2001 

tie 0"espondents propose to fill up those two posts by 

Ally king the provisions of the new Recruitment rule which is 

permissible under the law.The said 2 vacancies having 

al(of prior to the coming into force of the new Recruitment 

the p RLIA- i 	rovisions therein cannot be made availa6le for 

f ~ lling up the said posts. 

4 ~ 9 	That the applicant begs to state that apparently 

tle:114 posts mentioned in impugned Annexure-1 circular dated 

16.7.2001 are of the period prior to the coming into force 

01 the new Recruitment Rule of 2000 i.e. of 1997 and taking 

irtj ~ consideration the aforementioned guidelines (Ann-- 

5 

M,  



0311y)) the Respondents ought to have convene DPC during 

903-99. Having not done so the Respondents have acted 

lVegally and arbitrarily. The law is well settled that 

a yncy occurring should be filled up through the 
A- 

ecruitment Rule prevailing at that point of time not by the 

me 
! 
ided  Rules But in the instant case the Respondents 

avILM acted arbitrarily in not adhering to the aloresaid 

etl ~ tled law in issuing the aforesaid circulardated 

6 Jl[.2001 . 

M 	That the applicant begs to state that Respondent 

e,the Director and the over all in charge of 

hdj Recruitment cell have acted illegally and with a I 

alMide intention in issuing the Annexure-1 	impugned 

i Mar dated 16.7.2001 to provide undue advantage to 

ensons close to them. If the aforesaid illegalities are 

I - wed to be materialised, the applicant being an eligible 

a'Hidate, within the zone of consideration would be 

ep 
: 
rived of his right for consideration of his case for 

FUnotion to the post of Asstt.Administrative Officer,which 
I 

si
; 
 otherwise available to him in the event the authorities 

pqUy the appropriate rules i.e the old recruitment rule 
1: 1  

ofoing the field, when the vacancies in question arose. 

Aft 	' 'That the applicant begs to state that after 
. 	I 

0E ~ Aance of the Annexure-1 impugned circular dated 16.' 7.2001 

hel applicant has preferred a representation dated 10.9.2001 

iy 
I  Wighting his grievance with a prayer tjo cancel the same. 

t !  is pertinent to mention here that the Respondent No.3 

a. 1ing into consideration the aforesaid representation 

re. 
I 
 Ferred a letter bearing No.RC(R)19/99 dated 13.9.2001 

i 
i 

h  ith was despatched on 19.9.2001 seeking clarification in i! . i 

6 



~f 

it matter from the Headquarter. However l till date no 

I 	 ' Quarter larification has been issued by the council Head-

e6arding 	the matter. On the other hand instead 	of 

Uppendincl the recruitment process the Respondents have 

A Led an order dated 24.9.2001 by which All Permits and 

dfrrjit Card were distributed taking into 	consideration 

nn.exure-I impugned circular dated 16.7.2001. Apparently q  

h 	procedure followed by the respondents are contrary to 

ules and guidelines and if the same is allowed to be 

atb arialised the seniority of the applicant would adversely 

el affected and his further claim for promotion would be 

ris-trated. Therefore the present applicant prays before 

IoWble Tribunal for an appropriate order suspending the 

,jration of the impugned circular dated 16.7.2001 directing 

:h Respondents not to proceed with the matter of promotion 

Wing the pendency of this OA. 

j GROIJNDS _FOR 
 REL.jE;E  W I 

lVor that the action/inaction an the part of the 

--pondents in issuing the impugned circular dated 16.7.2001 

: i the various Rules, Provisions and guidelines are 

I-egal,arbitrary and violating of principles of Natural 

tl!.~'tice and same is liable to be set aside and quashed. 

A 	For that the action of the Respondents in issuing 

h 	impugned Annexure-I circular dated 16.7.2001 invoking 

eilj Recruitment rule is not sustainable in the eye of law 

Ace the posts occurred prior to can not be filled up 

nvoking new Recruitment Rule. 

For that the Respondents have acted illegally and 

k1litrarily in not convening year wise DPC and not utilising 

;hi aforementioned posts in year1997 itself. 

J 	 7 

M 



For that Respondents have acted illegally and with 

a ~ malafide intention to give under advantage to their 

ieArer and dearer which is not permissible in the eye of law 

and on this score alone the impugned orderis liable to be 

set aside and quashed. 

A. 	For 	that 	in any view of the 	matter 	the 

Arion/inaction of the respondents are not sustainable in 

h eye of law and liable to set aside and quashed. 

-he applicant craves leave of the Tribunal to 

dwance more grounds both legal as well as factual at the 

tile of hearing of the case. 1111 

That the applicant declares that he has exhausted 
i 

11 the remedies available to them and there is 	no 

I ernative remedy availa)le o im. 

ELLED 	 ANY  . ...... 0 	1  R 

The applicant further declares that he has not 

ed previously any application, writ 'petition or suit 

arding the grievances in respect of which this 

Plication is made before any other court or any other 

ch of the Tribunal or any other authority nor any such 

lication , writ petition or suit is pending before any of 

"m. 

RELIEF SXJGHT OOR: 

Under the facts and circumstances stated above, 

applicant most respectfully prayed that the instant 

lication be admitted records be called for and after 

kring the parties an the cause or causes that may be shown 

~ on perusal of records, be grant the following reliefs to 

f i i 

e 

e 

p 

h! 

hi 

he, 

Rn 

8 

~z 



ke 

tie applicants--- 

ail. 	To set aside and quashed the impugned Annexure-I 

c j- cular dated 16.7.2001 and to direct the Respondents to 

Aft). up the said posts by invoking the Recruitment Rule 

pievailing at that time 

8. !
~ 
2. 	To direct the Respondents to promote the applicant 

to the post of AAO against any of the aforesaid 2 vacant 

osts with retrospective effect from the date on which the 

valancy occurred with all consequential benefits. 

Cost of the application. 

Any other relief/reliefs to which the applicant is 

intitled to under the facts and circumstances of the case 

in! deemed fit and proper. 
INTERIP ORDER_ERAYED FOR: 

Duripg the pendency of this OA the applicant prays 

an interim order directing the Respondents not to fill 

up ',the aforesaid 2 posts of AAO by suspending the operation 

i f AnnexUre-1 circular dated 16.7.2001. 

.............................................. 

I PAR:f.I.CULARS OF 

I.P.O. No. 

Date 	 cD 

Payable at 	Guwahati. 

As stated in the Index. 

-1-1 

M 



,VER I F I CAT I ON 

Shri Parimal Bhosh 	I  son of P.C. 	Ghosh aged 

about 	37 	years, 	at present working as 	Assistant 	'in thR 

office 	of the Directore 	WAR, umium , Meghalaya, do 	hereby 

solemnly 	affirm 	and verify th at the statements 	made 	in 

.................. are 

true' 	to 	my 	knowledge 	and those 	made in 

4 n Li S;- 	" L-~ 3 ..... i. 	are . paragraphs 	.......... 
also true to 	my legal 

advice 	an 	d the rest are my humble submission 	before the 

Ho 
I 
 n'ble 	Tribunal. 	I have not suppressed 	any material facts 

of.the case. 

And 	I 	sign 	on this 	the Verification 	on this 

,;~ I 
r 

the 	... ~ d ay  o f 	of 2001. 

Signature. 

1.0 



ANNEXURE- 

I~ESFIARCH 
OF AGRICULTURAL 

'.H. Kro 
'Alt 1)  1; FAIT 	ON,Illl.r-.X FOP, RE 

A)N11ANI-79.3 103 . 

.2001. DI. The 	Jill) 

r.1 0 , I.,  (.'( "~) 19/99 

t i le ' CL 
. 
milcil's illstlucti On 	Nfide 

	

n 	 A Ilent'11111 1~i jj  ~,j cd ~Dwml 
Ind F.No.33(5)/2()0I-1--stt,l dt. 27.6.2001. 	 11 ~fn fill ~111 	(two) 

dt.27,7.2000 	
I; C  Institute V ill t)C 

1. 
 Ileld i ll  ti l e 111011til Of  October . 2001 ( .0  fill 111 s per tile 

17"x"Imillatioll ol ,  I 
f Assistant Admillistfritive Officer fa

lling undet! 	(Illoln . n 

unreserved posts 0 
ProgranurC-gimi below 	 - ---------- 

SuNect 
oil Ice pro cedule 

1.30P.M. to 
4.00  11, 111 .  1 ~ IS  ~l  -C C- 

(;cnernl 
1.301)."'. tO 

1XII(I Service 

Date fillie 
S kj~ 

NOt"' ,P,  Draflingg, 
~and 

10.30 a.m.to - 
p fccls  wfil,11111 

2001 1 . ()0 ]),Ill. 	- -. 
(jet). 	ge 	of Knowicd —'r, 5  m () (; 1 10.3 	a.m.to if of Indic conr  

jotj 1 . 00 p.m. 
- cc  & procckful -C 

in 

tO 

P..  ~1 I 

C  Institute v"110 
'tcl' 00`­Pl1c ' 5 or  till 	 ate  of I 

Assistants/lWS 	 'millicr "I tile SC S t o -1  
- o  

i ce In the S",~.dc oF AS.qj . 
S(311tf?A I 	L 

. yral ' s  FC011131 Sery 	 may ','I)PIY 	tile S "lnlc in  tile III  
to 	 2 00 1 'Irc Wilt 	

j j (J reach th, 	91 "Icc Qp-.QE 	
.... . .. 

I S 10 
OVC; r- -I ; ... 	 - 

TLC 	for 01C. (:V'311611101",Jj ~ -with 	of S.N.11:11mS 
. 

etc.. `li (~ 

S6/-- 

I COO I' 

n/09 
111 ~ :Ilo ~14 	

.11 / 

W V 10 
All tile Joint 

%I1 Heads QC i' 	
'iccr 

S: Ac 	
on 

~%Il A.A.0r. 

led W I 	ale le(PIO.  

Jj'.0 . S mile. It, O le  IJ(ltICC Of 

C uilccilled rt ,ln 

G' Sim! 

Milill 

A 

""locate- 



1vi lerc j.jo,s ,jcagc nr oic t 	ol-iticux. in5truction 
I 
$'etc. 	Mquil-ed, 	

vvill lit- 

nt iiith altivnismir-mi. Lviucd apto 1hr dme 411 notincAtioll of 

".Mmol96im. 

lid'itc-S its pup.-Ile liplej And fllfkfIs (111 CRIK 	
. p(!(, iljC 

Ill; sct ror smiltil-arY or precis. 

2. prrir~L  virsc ~Ltm~-nuUm—tics  

Iliq is illmided 1r) tic '111 irlitillSive 4111d dctalkd leg in lllcilWs 0"d  Plow"lle  01  

WAR "11CCilically and Bko ill tile G0mj;-,vi( of India Stacinflai and illsiclird tlll`lcc ~ V ellelt" ll)' -  

Some gifillallec on-111C subjcCl Call tic obtailtCAl 
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AN14EXURE 

H -RESEARG6 
Kdshi Maven, Dr. Rojendra Pmed Road, New Delhi- 110 001  

INMAN COUNCIL OF AGRICULTURAL 

MAR Dated July 27, 2000 
F.No.14-2/98-Estt-1 (Vol.11) 

To 

The Directors of all the ICAR Research Insfitutes/Burepx IPDs/NRCs. 

Subject: 	Revision of R. ecruitment Rules f .or th c administrative*posts reg. 

Sir, 
number of 

I  Recruitment Rules 
i ll  respect of following sixteen 

erning Body in its meeting hc1d at New 
t,. I .1 cr 	s approved by the Gov 

odficd for the iftforlila (1011,  r.vcsideal, ICARaTehereby n L) 

` ­ L~7.:Strative officer 
Officer 

C; T 4, 

IL 	 3 S 

P 	 Clerk 

8z. Accounts MGM 
Off"wev 

9. 	 -mts G19 M, L." % ~,'j jtmicc & AccoL 
ccc;unfs Officer 

Per-Sun7-.1 A_,~~ isiflmt 
'U!'adc III  

14, 	Lea'-d  Adivil3ri- 
Alssisf:'mt Lc t%­ ! Advisor 

oil" p 	 Jeer 

')y adationts 	ifflPlU,  clit': (I  " ,nntral pay Cuimmissl('111 reconinic 	I . 
Ill te! .ms c; 	V I k. . 	 -mt 0Z,.'4.2000- i , Senior Pelmin:d As:;;:;! ,  fl; ~ dn: 

'1v ScIle of 
-3500) 1 jave t)e-m merged h1k) a minno 2000 	 cr )y N,i t i j  1 1 iLi jel-to q eparaterecruiu. 

)6)..; 05 00 

2 

eu 

Advocate. 



. ....... 	 ... 

2 

J 
merged into a single designation, post and grade, viz. Private Secrelaly In e pay scale of 
.Rs.'6500-10500 tinder the ICAR system. The recruitment rules for tile post of Private Secretary 
I ind&''l CAR system cxist, ing in- this,grade and pay scale have,',therefore, been revised accordingly 
and as' such kvith the notification of tile revised recruitment rules for tile ,  post of Private 
Secretary, therl- ceases to be any separate post WitIlLthe designation as Senior Personal Assistant 
and all existing'Senior Persona , I Assistants will henceforth be designated as Private Secretary. 

liediate e ffe c t. 

	

jis comes 	force with imi 	I 

Yours faithfully, 

(14 

'::11C 	U 
A.C. chosh 

Under sc-cretiary (Admi.) 

tO 

All 	 Secietarics/ Depuly Directors/ sccrciw
.
~ ' A.SR13 	COE 

S; , cr ,.tari(,s, ICAR at K'rishi Bliawaii/ Krishi Anusa-ndlaun Edjla ~ %Vall. 
to Secretary, jCA W. I'S to FA SnITS to DIC-1, ""AR/ S.A. to Cbairnian, ASRB/ P 

4., 	All -Sectilcns, 1LC'2-,R at Krishi Blia%vaa/ Krishi Anusandhan 131lawan. 
'Sj;dc) ~ CJSC, ICAR. 

f r Q; d :,- I ~ 1711  JSC'  TCAR. 
Gmr(i fi!,~. Spare Copies (25). 



J. 	Maine Oj* the post 	
. 
Assistant Administmfive Officer 

Adminisoative Group 'BI 

of P(ly Rs. 6.500-200-10500 

Miether Selection Post or 	N on-selmi(ml 
.'10)1- selection paw 

4. 	Age' limil fol -  direct recruits 

Fducationa",  & Other 
~ -Calired for 

direa rcm.0s 

7. 	Mether age and educatio, jal 
I qUalification presc., i&W fur 

direct recruits apph' ill 
casp of 

P  c .-iod a Pj ?f 	- - 

21 to 30 years (77je upper age is 
relarablefiw* ~'JVSTIOBC as per thp 
GoVernment of Irldia rilles. Tjje 
11"PU agi is also rehrable uplo 45 
Years ill MIC case of serving regular 
einployees of 7CAR in the 
adiiiiiiisti ~,ttive(iiiiiii.Fter.*al)catege,r)-) 

Essential 
Post Graduate iii any 
ff'oh ,  I recognized futivusity i.-ith 
first r;irision/cltiss 1'60% marks in 
ag -i!g. ; i f v-) 
Des able 

/Experience Ofadministralive 
work- ;;, - Centrid or State 
Goverinnerit Depfr.l Aulonomons 
BodiesIbiblic Sector Undertakings. 

ARM 10egree and knowledge 
qf Computers. 

mr, 

2 Fews uaiii. if! Case of Dired 
Recruits. 

.... Carla 

C( 

A&ocate, - 
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such Chn, 
"I 

 It W109 .111at Awn , 	 (in absence qf A 	
er of C, 	 of CO 	I,  InniNITC iJIS[s 	 ficer, 	offic 

e  q tt  i $1(1 le it I 	S t (T I I(s 
AZ 	 by Directo") II. omina(e 

4 5AO (in absence Of s"ch blember 

offi c e r, . all officer of 
411 1valent slaills 

j~l nominated 1)),  Di 

outside e-TPC'f "Of 
tolver ill staitis  11tan AO 

110filillilled by. DirectU 
Akinber An Officer'not lower ill 

gaills than AO belongilig 

to SCIST 
fronlillated I)Y Director 

Member jo (ill file absence Of , 

such qfftccl*sg all  offt cer pf Secrefaty 
equivalent 	slatlt-'~ 

j ,- aillinated  ky  Directe!) 

12. 

............. 



-DIAN OUNCIL OF AGRIC111,TURAL 1?ESEARClAAjA1EXU E  
Kffto*111 IMAWAN NVAP DEL.H.- 

	

41 	 Ditcd: Junc27 .200 1, 

R the ICAR Rcscarch his1itutcs/BureauVPDs/lqRCs. lic 1'"i -cc(ors ofa 

Scheinc Rnd Syllabus for the Limited Dcpartmental Competitive Exiiiiiinati on 
for the posts of Section-Officcr .V_Asgistant Administrative Officer. 

The I -111cs lbr tile Urnited Departnicrital Competitive Examination to be held by the Agricultural 
SCie'llisis Recruilincilt Board I concerned Institute for drawing up a select panel for filling uli the 
posts oNsectio 11 ,  Officers / Assiskant Administrative Officer in die pay scale of Rs.6500-200-10500 
I'ailing under "Limited Departmental Competitive Examination Quoin" arc notified herewidt. 

k The 11milber of persons lo be -selected for inclusion in the Select Pluid/List will bo specified 
ill the Nolice il-sucd by the Agricultural Scientists Recruitment Board I concerned Jinstitutd. 
RMI-vations sliall be made for candidates belonging to (lie Scheduled Castes and flic'Sclicduled 
Tribes if' rcspccl of posts as per practice ill (Ile Government of India / ICAR. 

2, 	 if! 	 by tile Agriculluial scicllfis!s Recrilitilleni l"loard 
1 : 11St i 'li ~,: in ths- Inlailer picscribcd in Appendix to these ruics. 

I 	, I  , , 
	

, .1.. 	A kt. ~ 	 0!1 which and the Place at --v-hich the examination will b-; held shall be fixed by (lie 
Agricidlural. 	 BoIrd / concerned Jnstitute. 

4 . 	Tik c~ ';Vrliiialuon will be confil-wd to:- 
!CAR 11ci rs.  : AssistanLs and Personal Assistants at the ICAR 

	

lendounr!erf; ~aving 	1 !1,111 11-lvz yczrs regukir service in the Gridcs as on the closing 
(LIC noluilled for receipt of apj)F._-t [;o rjs  for the exaniinatioll. 

R  R PuiJ_i_1jjL1itutes:  SupdL(Adum.) / Sr. Steno. having ihree 
scrvice or 5 yeirs combined regular serVice in the grade or Assistant & 

P.A. & Sr. Su.,Tio. of-  5 Yeirs regular service in [lie grade of Assis(ant/P.A. 
-- ic of Rs.5500-9"000 Vs on (lie closing date notified for reccipt of application for 

at tile respwivc. histitute. 14 
 

ik~ AcyricallUG11 "kieWisis Recruitment Dowd / Diroc(or of tile. cunce-mi ed 
dl,: C! :Igibllity or othcrwi ~; ,, ofn candidate for admission to flzc exatnination sliall J)e 

be. ndmittcd '.t) the examination wjl,-ss lie jjuies -,I certificat-c  of  adlilission 
uni JI, SiciWt ists -Rcc ,  ;!!-nent. Boaf -d / concerned Insii -itute. 

7, 	A 	vj ~ ,, ,, 	 i 	 D  by C;c AE, ~iculuiral Scientists Recrultnicia 1 3oard / coricc ri -, cc! 

A 
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StIcccss in tile examination Confers 

no right to 
10. 	 iy be considered neccssary ~ 

jilat. (lie candidate, havi"C" 

IZese ,_1jc I j  j~ j -c  sil ,,isfied after such enqLlil'y as [PI 	I 
-in all respects for se lection ' 

I'C 	to- 
1 
 1 bis Conduct ill service, is eligible ind suitable 
	

c 
of'- ally candidate 

oil  . gard 	 'Is  to c li (,ibility for , selectiOn in tllc c"s  

	

I'l -ovidul that tile decisi 	L_ 	 Ird / concerticol institute 
the Agricultural Scie'llists Plecruitillent 1

13.o, 	I 
recollifflelided Fo r  sclect 

, 
ion by 	Ith the Agricultill'ZI Scientists RM."ItIllent 1301rd 

	coll(;erlicd 

sh,d] bc takc." ;11 Consultation Nv 

lilliss:oil to t1le  ex, 	 appc, 

	

111j! ,~Iti(lll ()r  _&Lcl 	iring 	t it ,  

	

Nmho after applying for 'm 	 l i oll Nvitil it or Nvll()sc 
scrvice or seve" 	co"""cc 	illother sor%, iuc ()r 	 pt)sL oi' 

	

by Ws Dc.narlmcni oi.  Wh'o I ~ Ipp()in(ed to all cX<;l(!Ic' 	or  tile 1 1crson, 
Assistants' 

-it or 	
lot 	

-C!"' ollilcil of AgriCURL 11,11  
steno of tho; 111dim 

, 

	

for ppoilltwe - 	. 	-  I'C"llI( (d 
this examinitioll. 

1%,  C1 ,  
tc) In ex.-cadl c' lqnitat oil 

oes no ,  app! 
aLith011'itY- nos, 	z1l  1 1 of tile  co, 

YMII'S 

J ~ "11"Wtl See-retory I 	
~ 	

. 	
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SCHEDULE 

1 4) f I LI 

knowledac af (fie rules, or(lers, instructions efe. is requirctl, candidnics ivill I?e 
expedleA to Ile Cill"versnat willi amendiments issued upto the date of notificlittion 'of (his 
v 

Nq.611g,  Dr.ftfi 	 Ij 

In ;!(Idifion to qucstti6ns requiring cindidatcs to perpare notes and drafts oil speci lfic problems, 
Illm also be set for summilry or precis. 

0H,;(..C. Pro cej lL- [-C :and  p i-acll ici:  

.-  This is ilitended to be an intensive and detailed test in methods and procedure of work In '01C 
K"t'-A ;"peci5cal!v md also in (lie Government of India Secretariat and aftchcd officcs gencrally. 
Some louidmicc oil the subject can !,.- obtained from.-- 

	

(i) 	sjr Office Procedui-e curwat at the time of N'otifiention. 

	

0. 
1 	N ~ 	 I 	 A ...') " () ' (, s ()" 0111-ce PI-OCc011 re is',twd by Ille Instituk of Secre"lariat Training and Minageinctit 

010 Nkwmal (if Administrative Instruct i oils compiled by Shri P.V. Harihirnsankaraii. 	
C.1 

f;Cizer:5 aim'  Machincry ofGg;vermw ~ ,jt-- j  of India 

Note:. Knowlcdtlle Of the follmving will be expected: 

Pril'CifACS Of thC C()lISlitUti0Jl of India. 

RU;: Of j',l'0CCdLll'C and conduid of husilless iii (lie Lok Sablia and the Raj) ,a. Sablia and 

(ifil, Tt- or-*..IoiS.,lfi,)n of (lie Illaclihiery of Government of 111(fil - (jcs*g l ,jtj()ll : ' C, 	 . I 	 I 	I 	and allocation of 
bciwtxll INAinisterics alld Departments and Attached and Subordiiiale Offices wid their 

Genct-It! 	A 	 I ci, 	 t~.t j,nd 

"'A ic,  vs- i lit,  books are recommended:- 

	

0) 	 ;11, 

	

0 	 ivil Sci-viec'S Pcilsioll RuIcs, 1972. 

Civil Service s (Con(Juel) Rules, 1964.. 

I lie 	C;N:il Services (Classification, Control and Appcal) RuIcs, 1965. 

i1he Gencrai . Flin-an.6al J~ uj cs. 

.... conld.2/- 

I 

AdvOcatg- 



YA- 
2 

N' 4) ( C 3. 	Candidates exercisinL! the option to answer the paper in I lindi (Duvamigl -i) "MY, iftheY 
So desirc, ~')Ivc E'llglisli Version within brackets of the description of the technical Icrills, if ally. in 

tv Ilic, Hind' vc-i-sion. 

-S ill their own 11,111d. Ili sio circumstances (fie),  will be allmvcd Camd ~da ~ cs I-Ilust write tile papel 
thc lw!p of a ~cribe to write the answci -s for diqrn. 

The A ,, ricultural Scientists Recruitment Board ICAR have the discretion to fix qualifying 6. 
Illill -ks ;n mv or all the subjects of the examination. 

Marks wiii not be allotted for mere superficial knowledgei 

I F-'t c-,irldidate's handwriting is not easily legible, a deduction will be inade on this account from 

1110. lotal 	ollicl -wise accruing,  1.0 him. 
1

). Cicdd vv- d! be given for orderly, effeclive and exact cxrrcssion con ,,bincd with due cconoinv 
of Nvocds~ in all suiJccts of examination. 



r,t'Aq 	o r 	il-. I.C.A.R. 

Jwles and Bye-j 'iNks Of k1c; I.C.A.R. 

(vi"')  AJZ.S. 110okict 	011t biv i.C.A.R. 

ol.it by 111(11,111 Coulicil of AgriCURL11111 
T 

(.,C.~ (Leave) Ruics, 1972. 

1-, ~11  —CMIJif "  It  i  10  
j -  resillildiii,poi-taiiecattlicPrcscll"dpy. 

Q.11C.Stions Will be 

Ver S11 ,0jects Of Ilte 	 Collimunity 'I'lle  paper will Co 	 'Year Plans and 
se t to test knowledge of broad and sali ~nt fcAtures of tile  Five 

o [current a rfairsboth I
lational and inicniational. 

	

C 	 i cd 10  SIo vv their vej()PMCIIt  Scl, C ne  p l su  ilitellir, 
 nt awarcncss andidatcs' answerS are eKPCCI 

a 	- expected to have. C all educated person niay be 	 detailed knowledge of any text books, report etc 
1111 te llj oent understanding of the qu–stions and not 



i:jtu)t %~~iinistrative 0.7 ficor 

'3. 	Of p C:,-1 

A 	
c 	clec ti ~ - i ~:o st  or 14- 	 _u 

non-t; c1c ut '.0 rj TC, 

-.4 r xl~ cnti-:n)al ruci  bt` icr 
uualiftc ~-~t- iom'; 	qo ir ,: d for 

.: ~,dir-.'ct r: ~-cruit 

1) cr nclu 	c at 

I;c t 1.7, PI i C,-,l e 

Pot itppliccible 

k`--:it)is -U- d Uve post. 

lit] -6 5c~-30-740-35 --V- 10- M-) 5-:XI (~4, 0-1  GC)0- 
F-4c-12CD. 

selecticn. 

a 
U~ 

romo t ion, f.ajj.jrE,,  whic! ~ by 
I  ki ll" 	01-1  ~11101  

rru 	 3:ns';JA%-, tcs or 'U'c 

b 11~ C-uncil/or S 
T?rr -!,tor ic---v- 

t 	cX 5-jr-c3' in IY--ri dc n 	i i -Lc!,  ("C.-I In  czs c 	 Ion 

	

c 	 by 
f.-J:!1 taf--n/ 	 c O-~ -.) t s 	in the Fr-ailc of 	5 5IC-900 

3  f ex J-v(, cn 	11) 1 	 R:j. 5CL ?C0 and Rs. 5Q)-750 

	

I 	
of zcv-~-iccm :61-the t i /d r pl, to t 	 C. 

-p~t: Ovo wv 
u) a f (~.r ia to L; (j m zd n 

e b) Fai-ling -the tl-,civc, by dop-9t.ition frctn 
ouperixitcodents/St.i pc-ri.-itr-ndcn t 	 j 

ytmrr? Qf ^CI-vicc i.:1 
ilia g.rade working -in --U Other 

ptja inS a ith cr. (a) o r (b ;abov c, by 
dmutatiod fron -  -motl,r.s t S: c t ion A 
QCf icars at' the ICAA Hcjjdcrja;:tcrs. 

(c) by A-) 	77.,A ia.ing: ei -dicr 	(b) 
7 	z, 	 ~.-, 	j . 
u, 	c 

ji 

j f 	 c Co v i-- C-L 
. I; ion Itrr -Lto:~ ics havitir-' 3 	1-.,  i cc 

e per ~cnd of dcputct-Lotl 'fil l  
A , 	 :):bc-vc cusc 3 %.r)ul.d 1:c 3 

.x t-c n d ab !,: by o r) - ro I 
al:::170 V, 	o f Ii: c D iz-  c U.) v C~T -1 L r c). IC-Li) 

tc C. 	9 . 1  

cate- 

El~ 



ANNEXURE 
W T  J H A.''.) 

no , 	dry 	c 	~~ U.: ~ ibc 	 A Lo 
"he initiai anno rume I 

1;0  a per—_ajierlt 
:; 	.'J. Branch ,! and whic,  1 !as bet'n firaily allotted 

scr-IiO')  (2) 01' s;%:6o; 82 of the Pujjj ~ 11;1- 
1966 (31 of 1966); and 	 A 

Nicobar 	 ctod 
- 	

15 i a;,  js (,jicc Ser\ice r,,-  ae i r, --: 
'--,OuSIY a 	De.mny Sz: r)ez-j ~ 

or a Permanont Prosi ~cn;; :-,a 6 ... Z~ 	 Y. super! r wnic* 
Pupja.') P(,I;' 	 of 	c~ r. ..ce  and ~% - ho has been fina)"',  H,­ ; ­ ,1 - 
SUb-Section ,"21 'I ol Section  82 () e 
*966 (31 of i~66). 

I  UAS-~ (Exemption. 	consuliazion) S1jPf~!,';!'011r.1_, !T*.. M.H.A. Xotr'-_ No. 18/7"67 2,t s . 

to consuit the Con!mi 5.4.7. it "S not neU~'sSni-I'V L 	 s-! 0. 71 M 	to r ~, e 

	

3,00illtmerft of honorary workers i q  Ci-%.il posts  pI_O%,id._j , ' 	 j . , 	
, 

11 ' 11 	ro-t made in any but the m ~sl e"I'c ,  pt;orial cases and thii-t t ~~ fi ned to ObU'>Ining th e Sej,: 	 ":,- 	~e con- Ices orh"ghl"y qualified persons, in, C.'e2fl" 2d~:i so -v  Posts and nca in any "cadre" post or 
_ 
oilher existing Po--- ,I. 

-N'-H-A— 0-M-NIO. 18,,'] 5/514-Ests (3), dated 26th Februa.r-., . i9;g; . j 
Pirect Recruitment by Competitive Examinati'  n 0 

5.5.1. The "amination rules laying down in!er ai I Z: 	 i(; 'i'le c0ndhions of eligibility and the scheme of examinations for di el.t rccru i t'n!nt are required to be notified by Government, and the dra 112 Of the r'lles Of an examination is primarily the concern of the Governn - !=-it. It is essential that the draft rules/comments on the draft rules for the txanin,!&,,n are referred to the Commission for their advice in time ro ~%osals, if' M?kin- 	 y, for I, changes in the conditions of eligibility, etc. in resp~,ct of -any particular examination should also be referred to the  COT)~Tnis~-Oci for their consideration well in time. Beforc,  doing so, such D.-oposals shoulu 
invariably be disWssed with the Commiss i on's Secretariit, with a view to ascertaini . ng  whether it would be feasible Ito consider those propTsals for the exammation concerned i  without delaying the scheduled clate for the notification ol the rules. 

The 4bove procedural matte,-s should be strictiv obscr-.-ed as failure 
to do so is h2ble to upset the schedule of the examin'ation, with r

~percus-sions on the 5;hedule of ocher examinations. 
r ' , M.HA, 0—M. No 23 ;  1 1 1'67-Est~ . (a). dazed the 14th July, 1967 read %%ith No. _13 t3§8O&-F__-s (B), d~tcd the 13th. M~x~h, 1969 ~and O.M. No. :~ the~~Jjuae, 1950.1 	 ._2 1j5S-fNjS. dated 

V- 5.5 2. 

	

	Estimate of Vacanci es.—The  , A.jinisj 'esiDepartments should' assess" carefully, on an annual basis, the nu mr  ., z,er of vzcancies required'to be Liled.during a particular recruitment year, with dur reg 
Dard 

,o,00vl 

A*Ocatef 

I 

I 
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4. Ift. is also impressed upon -the Ministries 
I 
 !Departments that they 

shinculd cmure that adhocappointm.mts are notcontinued for an indefinite 
period and that early steps are taken, so that the persons appointed on 
ad hoc basis are replaced by persons approved for regular appointmcrit 
in accordance with the proyisions of the rt-levznt recruitment rules, after 
following the prescribed procedure for making such regular appointin. ents 
as -ar!y as possihle. It is also requested that MinistrieslDepartinents 
should take urgen t steps to review all ad hoc appointments coPtin 111ag as 
such on the date of issue of these instructions and bring the position to 
the notice of higher authorities in the Ministries,'Departments indi(xting 
the date from which such ad hoc appointments are continuing and the 
reasons why regular appointments could notbe made as also the Steps 
being taken to make regular appointments to the posts. 

I Cabinet Sert?_Meptt pf 	' pr~_l nnri A d rn. Reforrus).Merno- No. ~ _01 11 
105-Fstt. (P) ~21~~d 1he 29tb Oclober, 1975.1 

Ad hoc promotioniiat to be continued for )DU- perio'g.—As the Minis-
tri 	 rilmentsshould be made es/Departi,.i,-ntsareai-m,noadlioc appoi O  . 
CxCCPt in short-term'vacancid. Resortin -e to ad hoc prornotionslappoint-
mpals on a long term basis, deprives the rightful persons of their promo-
(ions for 11ong P'triods aiid also iends to create a vested interest for the 
ad h0c pror-notecs to,continue. It is;`Lherefore, suggested that if tht_-rt, are 
any difficulti,:s in preparing a regular panel, they should be sorted oua ir. 
inter-~epartiiicrital meetings at -appropriate leveLs in which, if nc ~ ci Itp. 
the Union Pablic Service Commission should aho be associated. 11 ,Vi-rc 
cases are peuding in courts, the administrative 'Mir ~stries may hav- to 
mo-y-,  tne courts to expedite the disposal. In other words, all po.zz , : , .~ 

Sieps sL'!ould be taken to*ensure t as far as possible no appo*s -,. ­-t:- 
aTc made at all cxcept in 'short term vacancies. 

4: .3-R., O.M. ~lo. 15633-1/217C-Estt. (D), dated the 15th July.. 19710. 1 

t~~ fill. up posts to be talieu well before vac ­~ncies oectir.--Tr il M 
Niinisttr has no ,:iced that'in' a number of cases' appointme n ts are rnae.-_ 
aJ hoc either bet-ause R' itim"e'rit Rules have not been fiittlised or t ~ ere 
has b=-, d-1:7,­  in the filting j1p .of the posts in a i~~ulir 'manner. Ptirri-2 
Min:stu7 has, tE.,refore, dcsir~d.that.Miri_istriesj Departments should i ,~dL,­.,  

ies ktually oc;.­, !r iii action to fill up -.,,he postS in good time before vacancl 
Order to avoid adhoc a ~ppointmen;s. in case where there is unjusJifial -1~1 ,, 
Ivlav, lcspoosibihtv. for the delay . should be assi-ped a , nd I hose 
W,  e shlou!d he si ~iiably 	W1 

T).P.& A-R, 	 datedthelth October,'1977- 

Cotisultation with',U C,~ Souto PS ion  thIt 	 n:--, c 'i-. T - be undt~ ihetrloncouslm ss 	they can make any ad hoc pre 
l y for! 	with ment in;!iaH, 	6ni'4iiai- 	mut consulti - ;~ ,Cbjnmisstoii .a  th 

i recruitniznt i.i to 	n 	n,&n~ 	-I with the om. ultatk! 	C Hssion), an. 
-o -1 he midelto'the Cornmiss n only 'on th6 expiry of t~jicc rwod 

. 4:  

_41 

Atte ted 

&ocam. 
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PRO.N.-OT1014s 
c 

-V. 44 ,th MJier~-Pro~eal`l'  'V11eUaSC "T -Office CUM 	 Is not avail ibl e, DVICs 	 to para. (6) above, as t 	 n th ~:  
h"',; to bl~ indica 

'd in tile Rec 	he cOMPOsition of t1le  
.s6d  'for as,,zoi~ - t 	 a, 

flor GrOiip A it 	 "Iftnent Rules a doubt. was r 	X 
wlice),61- 	 L 

d Grouli B services/posts,  ;Iil ton Of,aTj 
. 
xt 	

C, pro . v ithere i 
the s per the, a 	rn~ll itlember or if 

Offic-C ,  incli 
W01114.be in order 	Recr SC or' 	 66ml)osition gi 	none  of  

the 
SC'S Or STs. 	

ven in the 	uitr"^-Dt Rules to co-opt ik member ,-Ion.-i no t6 ,4 
The 

that in s matter has 'been considered car 
fly and ii bas beei' level if av"aciii cases another Offi~,r belon  -e-fu 	 I 	i decided iable witl1in the-M ,  - 	gIn!3  to SC or ST Of aPI)r0priate."". Nlinistry/D- ~ 	 inistry/Depari'ment conccrned OF 

of - -,)other 	I 111inistry/De,a _tment, if no cpa- 
tinent, may  bsuell  SCN/ST 01$ccr is 	ailablp take part  in 	 c co 	 Iv, 	"'ithin th- 

the Departil- 	
. -Opted by ":'-- IPPointing Case, it i s 	 jental 	 Put1hority to  

'lot POssible to inclu P"n"Olicr) Conimiti ec 	P niC111 : 111 9. If. in any -nonlinatiOl or 	 de an SC/ST Of5cer in a DPC 	h FecOrded 	co-option the rea 	 er by 
Ing] 	i Ivriting. The provisio Soils for such non-c -option should b., Y. 

	

	 ns of Para. 11  (6) stand's modified accord- 
A.R-, N1. No.'22012/4/78-IF-stt. (D). dated the 16tfi ja  ... ry,  

cy 2 	
080. 117requen t Which DPC Ineet 

The DPC- should panels wh 	 be convened at regular annual intervals 
To draw ich could 

be utilized for making promotion against the vacancies Occurring durinLZ the 'course of a year. It has 
.tries/Departinents do not convene' *meet- 	been observed that Minis- various reasons even 	 ings of tile DPCs annuall y  for  though-eligible officers Of the - lower grade were available and the vacancies in the high r grade were also available for their promotion.  , This.is  

Often due to non-finalisa 'is' of Officers of the lowergrade which 	
tion of the seniority Sometimes meeting  

forms the field Of consideration the impre 

	

	's Of-'he DPC 
are also not convened annuaily under 	1~:: ss'On that panel. prepared by a DPC for filling "sei=tion" 41 s, 	be kept PPerati~e for a period Of one year and six months and that. therefore, actio n  to ~111ene the next meeting of the DPC could be initiated OnVaftei the- - the DPC m 	 expiry of that Period. As delay in  col1j,-er  - 	ecting results  not only in 	 ne due 	 financial Jos, 

elly in their future care 	her grade, but also a 	
rs advers delay in their Promotion to the hig 	to tile concerned office  

higher 	 cr 	 E-Its tl,C.l ' nasmuc!! as their promot ion to the ne  .xt  grade is also delayed, it is necessary that t!,, ~ DPC ineetin2 shoul be convened at regular intervals as indi,,-,-,- 	 Cl Convening annual 	 Led aboVe. The requirerrient f 	j, after 	 me--tinas Of the DPC should be disl)-nised. ,vith onoly 	I a certificate has beeno  issued by the appointing auth ority  that 	
C 	.1 

are no vacancies to 
be filled by 

promotion or no officers are due for c
onfirmation during the Year in question. 	

ther 

Decision M—Av6idance of delays in convening DpCs.  _lnstr1.6,, O.s  have beenissued. from time 
to time impressing upon the Ministries/ 

j . 

Ad vacate. 

F I M10 ONS 	
453 

'Vl;:-~ 611 -2 	Of DPr_ 	at 	regular annua inle;-Vals Lr rt 	 I.Irmatio, 
P 	 fG!!0v;cd L­_ by a derni-official.)v -ter from 	Secretary 1. 	e~rsonnei) addri-sed to S::cr ,_,t­ ries, of all Nfinistries/Depart Ments bn 

I 
MPrcs-31r- e U1101-1 tlicni the need to take prom!)t actim-for" 

. conversion of tern!p0rairy posts j ~jto peirmanent vacancies ancf to undertake a review of th e  p ,.~s i~: O a~ so as to  c) 	
' 1. 	 mjj- Of temporary Post into 	
jete the pending work of copversio .1  P- ,-rman ~.nt ou 4,s as well as confirmation of offi ce- Within'a couple of m.onths. 

1 n SP ; te Of these, instruct!CIP. 	it 	-S seen that DPC Meetings are rot 0,0!n2l,  cCnN; -C-!-,E~d 	at 	rc-c-10PT 	klervals '. I 	 as it S)houlld Lie '  and delays skill continue -to oc~ ;! '_ , 	-r hi , 	drawi! aux-erse criiirism irom various C4)..M,:,: 
z 7 cc 	o I 	~ u 	-di, P ,,;blic Scrv: c ~- C, 	 bC­ 	-,It-,- 	Legislation, 	Union Cl(;. 	ill Etc', tile UPSC ill d'icir latest report have 	

a1tclition to irnum-raj)je cases of delays in holding DPCs fo r  confirmation of offictrs. 

Nlinistries/Depart-, nents are alrea'dy aware that convening of meet- Ings of DPCs -at relyular annual  inter~ als should be dispensed7with onI v  after a certificate has been issued by the appointing authority that ther ie are no vacancies to be filled up by promotion and or no officers: are due for confirmation during theyear in question. It ish oped that the Minis-triest'Departments are following 1he above procedurle. 	it is also once a2ain emphasised tha! DPC me --' z-tings should be convico z-d expeditiously at regular intervals so that prornodo-nsyconfirinations a-, the case may be ar~ not delayed. 	For this PuPOse they should keep' 
i 	

all relevant data available and u-)_to-date so that the DPC in I 	 eeting 	are not delayed for want of complete information. 

Further it is hoped that the re ew contemplated in the Secretar , y k'Pensonnel's) demi-official letter date d[ 13-10-1980 would have been com- pleted by now. In any case, it is again' empbasised on all the Ministries/ 
Departments the need for convening the DPC meetings without delay so that Promotionso'confirinations are not delayed/postponed'  purely due io administrative de'lay. 

D.P. & A.R-, 0.14. Lo. 220 1,13;'82-Es!t. (D), dated the 23rd June, 1982. 
IV. Deter-ininatioll of regul ,  

is esscntial 	~ at 	 cf vacancles rn respect of which a is parcl 	to be preparcdi by a DPC sh )uld be estimated as accurately as poss, 
	

- 	For this purpose thi ~ vacaricies to be taken into account should be the clear vacanc'es arising in a, 	ost/grade/service due to death, retire- p 
ment, resi2nation, regular Ion- term promotion of incumb-crits of one-
pos 

 t/g-rade to higher postigrade and 1~acarcies arising fro m  creation of 
additional posts on a long term basis 2nd those arisin L~- out of deputation. 

" As regards vacancies arising out of deputation. it is clarified th' at for the 
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Officers belonging 10  SOSTseloctAd for promotion. against vacancies, reserVed for them fro~j out  of t ' 	I 	 I 

he e.xten.ded field of choict- under sub-para. (c) above, hoNNever. be  plac,-d en bloc ~ejoN~, th ~ othcr officers. selected frorn within the normai fje,,j ol,  c -tjo i ce.  
D,  - P - & A. R., . 0..\:. No. 2-2 01 113.76-Ests (D). da~,~rj i-,e 24t-h Decemb,:. NO. j 

Ny*rE.—J.n 	 in Gr.-)up "C' and 'D', the earlier ;1!S*.rllctiorjs cowained in  0. N1. No. I 1.1 1:!!'67-Esti. fC), 	",!, e  1 ,1 j j,~ j uly , 
f 9 68 %vould contintic to apply in the case of SQST trnplloyec, as . 

	

are not Superseded by th ~,.abwl,c decision. )-lowever, the procedure forideriti-Ning I - yearwise vacancies and preparation of yearwise panels as conrained in the above decisio n  will be applied for preparation of separate panels for SCs/STs. 	

I 
.., 	2. As regards promotions by selection from Group 'C'to Group 'B' 
~ind from Group '13' to - the lowest run.- of Group '"A', the principles 'enunciated in the above decision win Z~ pply to SC/ST employees sub C to 'be modification that meritorious SC; 3T enIP103-ees C% - en ill tile ext ,:jid1 eCCtt fielli o"choice should not be imaje to  I'csc the advanta,2,e earncd b,,- virtue i 	 ~ 	I 

superior merit in COMParisoa to others in the Pormal zone. It has. 
therefore, been decided that! - 	 i uch of the ineritoriou s  SOST candidates who ,1 1`0 in the extended ifield and get selectcd should retain their Position in 
the panel in accordance with their zradation by the DPC. To this extent para. (3) Of the above decision ma ~- be deemed to hav:~ been amended. 

I M. H.A. (D.P. & A.P.), O.,Nf.-  No. .3601 /13/83-Esti. 1983.1 	 (SO), dated the 2nd May, 

Decision (2).—When DPC has not met for A number of Years.—(a) 
Instructions already exist that DI'Cs should Tneet at regular annual 
inler,~als for the Dreparation or sej4t- ~ct lists and where no such meeting is 
held in. any year', tl~e appointing al-itl - ority should vecord a ccrtificate tl~at there were no vacancies to be fi!!ed durine the , car. Administrative INIfinistries should obtain Periodical infoi-natior-i/certificates ort the regular hoiding of DPC-s. 

(b) Where, however, for reasons b ­yond control DPC could not t.e held in 
' any year(s) even though the vacancies. arise during that year (or years), tile First DPC that meets thereafter should f011 Z>\v the following procedure:— 	 1 	 0 

Z 

4 -  4 ~5 4 
PRONIOT3 -ONS 

Pu-'r­:)sc of drawing UP a select list forpromotion, vacanci es arising out - Of' dici.-utation ~foi periods iriore' thad- a 	 be year should 	takea into accourit  

-1 o 

T10te,-hbi4yer,-. being kipt als o of the number of the -deputation - likely -,c; 	t' 	 Ists""Mt*; rt-urn to the ~adre 

c 	

'In 

and who have to be pr Sh 	 ov;ded for. Pufe  QrZi te rM varancies ansing as j result of officers  proceeding oi ~ leove. ~eput1) ta atioii for a shorter pecriod;'training etc., should no', be taken i lto' ~ :11acewint for the purpose 	f o preparation of a panel. 
Z)ecision M.—Field of choice for consideration by D.P.C.—M H.A.; 	.4 -M. No. 1/4-55 RPS, dated 16-5-19-57 lays down cert 	in principies for Proji-lotion. In the operation of these principles it has be 'en obser."ed that the Lbsence of clearly defined limits on the extent 

of 
the fidd of choice., , " has led to lack of Uiliformity in the practices being followed by the D11C. Similarly, it is felt that ~ large field of choice nlight result i 

. 	
ex  ce<. super 	 tj 	ve sessions. Again;despite repeated instructions of the Governme, . ~ 0 ' holdDPCs annually there have been quite a few cases of dela ys resu. 	jg in vacancies being bunclied.' This would enlarge the field of choice .9nd upset the relative seniority positions in the higher  posts mith reference to the positions which would 	have 	 _DPCs not 	resulted had the 	met at the appropriate time. Jn view of these considerations it has been decided I n consultation with the UPSC as under in supersession of this jl)epart-ment's O.M. No. 1/4/55-RPS, dated 16-5-1957 and all Other Memoranda having any bearing on the matter herein dealt with:— 

(a) The Departmental Promotion Committee sball for the purpose of determining the number of officers %). -ho should be considere,~d 	from 
out of those eligible officers in the feeder grade(s) restrict the field of 
choice as under, with reference to the number of clear regular vacancies proposed't6be filled in the year. 

No. of Vacancies 	 No. of officers to be considered 

(2) 

5 

3 

4 or more 	
10 

three times the num ber of 
vacancies. 

(b) Where, however, the number of eligible officers in'the feeder 
gradc(s) is less-than the number in column (1) above 

all the officers so eligible should be considered. 

W Where adequate number Of SC ST candidates are not available within the norniial field of choice as above, the field Of choice may be extended to 5 times the num Iv, I 	'(and not any other) comin ber of vacancies and the SQjST candidates 9 within the extended field of choice. should also be cousidered against tile vacancies reserved for them. 

A 

AdvOcat*-  k  I" ZiISI 

determine the actual number OF regular vacan'cies that arose 
in each of the previous year/years immediately preceding ard 
the actual number of rigular vacancies Proposed to be filled .; i . 	 - 
in the current ycar sepa ratelN. 

consider in rcsp,-ct of ~ach of the years t! los2  oft6cers only 
Who wculd be within the Re d of ch' . oic;- with refererice to tile 
vacancies C--ch -,.car star7drig with the earliest year orlwards. 
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J-  afflEmp,  UNIIAN4-793 103 	 ANNEXURE-" 
lo. RC( R) 1 5/94 	 Ut August 3, 2000. 

0 R  D E  R 

Estt.1 dt. 20.5.99 and oil die rcconiiiiendation of In u rsuance of Counil's letter—  F.No. 15 -16/9 8. p 
die DepartmenLil Promotion Committee of 010 Illstil-11to lield oil 10. 12.99 , die following administrative staff 

of tile histitoto are promoted to dicir next -higher glades as shown agaillst C ,-Icll Nvidl effect from (110 date of 
holding,  die DPC , Le. 10.  121 .99 

St. Name of tile "Name of' t 	I - 01110(ad to 7,110 o r PklQu of, postills 

1(4 tucuflibent Centre gr dd 	Tile )ay ill lile !ii ollim d. 
de 

6500-200- I S.h. D.C.Bliupin Supdt, Asstt.Adinn. harimpalli 
Of licer  10500 (Nagaland Ccntre) 

2 SiPt. D.&Dkhar Mis.(Unii Supdt. Asstt.Admn, 6500-200- II(Is.(Undam) 
0111cer  10500 

Silit..'Julic Hcls.(Umi Supdt. Asstt.Adnin. 6500-200-' II(ls.(Umiam) 

DkIiar  Officer  10500 

4 Sh. H.S. I-Iqs.(Uiiii Supdt. Asstt.Adnui. 6500-200- Lembucherra 

-Chalcraborty  -Eali- Officer  10500  (Tripura.Cent --e) 

5 Sh. S.Das Tripura Supdt. Asstt.Adnui.. 6500-200- Basar 

13iswas  Officer  10500 
 — (A.P.Centi-P), 

6, Sh. Devis Sikkim Supdt. Asstt.Adnui. 6500-200- Tadong 
10500 - V9  —ikkl ~]—Icc I It re) 

S ­lj~i ~l Assat.Aduim T5550--20~- J."Implic!pt 
'I S1111. G.A.L 

Devi 	'-  0111cer  io 500 (Manipur  C 

1-lic inctin ibents 11 , e  to  1 1lovo to dicir liew plice of I)OSLilig.it die Urlicst. 
sdi- 

N. D. Verina 
Director 

Niel no No. RC( IQ 15/ 94 	 Dt.. August 3, 2000. 

Copy to 

All die joint Directors of Centies/KVK Iii-charge., Tur, 
All Heads of Divisions /8r.Farin Maiiagerofl-lqs./ All A.A.Os ofllqs. 

Ffiiance & Accounts Officer, ICAR Rds.Complex,Umillil. 
Assa.Adim.Officer(Esa.) , , ICAR Res. Complex, Ujiiiam. 

~nder Secrewry(Adnin.), I CAR, Krishi ,  Blia vi 
' 
n New Dcllii ~i colliolillice of 

Coulicil's instiuction- vide letter F.M.1540/98.Esit.1 dt. 20.5.99. 

Persolill file/Sel -vice Book 
All die persolis concenied by'name 

~0  

ill ia 
Asstt..Adinti 6&1cee(Admn_.) 

'Cod 

il 


